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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL.

ORIGINAL APPLICATION NO. 408/2023
HARVINDER SINGH APPLICANT
VERSUS

STATE OF HARYANA & ORS. RESPONDENTS.

REPLY ON BEHALF OF THE RESPONDENT NO.7. THE INDIAN

OIL CORPORATION LIMITED, (10CL)

MOST RESPECTFULLY SHOWETH:-

A. That the Respondent No.7 herein. respecttully submits that the
allegations raised by the Applicant regarding the alleged improper
issuance of NOC for the establishment of a retail outlet near Hindu Girl
College. Jagadhri, District Yamuna Nagar. are without any basis or merit.
Respondent No 7 has adhered to all applicable laws, rules, regulations,
and guid:lines. including the Central Pollution Control Board (CPCB),

in seekinz and obtaining the NOC.
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PRELIMARY SUBMISSIONS

B. That the 2resent Original Application (hereinafter referred as OA) was
registerec vide O.A.408/2023 before the Hon’ble NGT, PB, New Delhi
.On 31.05.2023, the Applicant filed a complaint before this Hon'ble
Tribunal. alleging that the NOC was granted on 15.05.2023, vide NOC
no. 45/PLA for the proposed retail outlet at the location Between
Jagadhri ous stand to Agrasen Chowk on NH, RD +1.400 (RHS) at
Village/Town Jagadhri, District Yamuna Nagar, Haryana was in
violation of by-laws. endangering the safety of children at the nearby
Hindu G rl College and School. Copy of NOC granted is marked
herewith as Annexure R7/1. On 30.06.2023, the District Magistrate,
cancelled the NOC ( Copy of NOC cancelled is marked herewith as
Annexure R7/2), prompting Respondent No. 4 to challenge the
cancellation before the Punjab and Haryana High Court. The Hon’ble
[ligh Cou-t. in its order dated 25.07.2023. sct aside the cancellation and
restored the NOC.

C. That the Hon'ble Tribunal directed the District Magistrate to follow due
process ar d CPCB guidelines while keeping the NOC in abeyance until
further clarification was rececived. That the Hon’ble Tribunal also
directed the impleadment of CPCB and sought clarification in regard to

the fact whether colleges are included in the guidelines dated 07.01.2020.
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The CPCE vide its reply clarified that that its siting criteria for sensitive
locations epplied only to schools and hospitals (with more then 10 beds)
and not to colleges.

. That it is humbly submitted that on 20.08.2024, this Hon'ble Tribunal
raised corcerns regarding the presence of an auditorium within 11.3
meters of *he proposed retail outlet. which was not shown in the original
layout plen submitted by 1OCL. The Tribunal further directed the
productior. of the original records related to the grant of NOC and also
impleaded the Deputy General Manager (Retail Sales), Panipat, as
Respondent No. 7.

.. That in response to the Hon'ble Tribunal's order dated 20.08.2024, it is
relevant te mention that application for NOC for the proposed Retail
Outlet sites are always filed by the answering Respondent and in the
instant case, the answering Respondent respectfully submit that there
has been ro suppression or misrepresentation of material facts done by
answering Respondent while obtaining the NOC for the establishment of
Retail Ouatlet.  The initial drawing/layout (annexed herein as
ANNEXURE R7/3) submitted to the District Magistrate, Yamuna
Nagar. for the grant of the NOC clearly indicated the presence of "Hindu
Girls Colkge Land" around the Retail Outlet site. At the time of

submission of application for NOC, the answering Respondent had no
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access to. nor knowledge of, the internal facilities of the college or their
specific uses. As such, further detailed indications regarding the internal
layout o~ the college were not included in the submission, as this

informatson was not available to the answering Respondent.

. Furthermore. the approved drawing/layout (annexed herein as

ANNEXJRE R7/4), which was prepared by an NHAI-approved
consultartt, fully complies with the relevant NHAI norms. This approved
layout also explicitly identifics the presence of Hindu College, with the
college’s access point marked as "Hindu College Gate." Therefore, it is
cvident that there was no concealment of facts during the submission of
the drawmng/layout for obtaining the NOC. as all relevant information
available 1o the answering Respondent was duly disclosed and inserted
in the dravings while applying for NOC. We affirm that all actions were
taken in compliance with the applicable regulations, and there was no

intention o mislead or misrepresent facts.

. That the complainant herein has failed to show locus standi in this matter,

Honble Supreme Court of India has in many cases indicated that person
filing the complaint should exhibit his/her locus standi first in order to
pray for cancellation of NOC, in this particular case complainant has no

locus standi and complainant seems to be settling his personal score and
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eventuall delaying setting of petrol pump which is of public use and
public utility.

H. That it is relevant to place on record that CPCB guidelines dated 7.1.2020
clearly mzntions that in case of constraints in providing 50 mtrs distance,
the retail Hutlet shall implement additional safety as prescribed by PESO.
In no case. the distance between new Retail Outlet from school, hospitals
(10 beds and above) and residential area designed as per local laws shall
be less than 30 mtrs. Based on the aforesaid guidelines, PESO has issued
a circular bcaring no C.VIII(3)125/Circular/Petroleum dt 9.9.2024
whereby additional safety measures [or setting up of new Retail Outlet
within the radius of 30-50 mtrs of residential areas, school, hospitals (10
beds and above) have been prescribed. Copy of PESO Circular bearing
no C.VHI(3)125/Circular/Petrolcum dt 9.9.2024 is annexed as
Annexure R7-5) In view of the above, it is very clear that the Retail
Outlets can be established even within 30-50 mtrs of radius of school,
residentic| area and hospitals (10 beds & above) by taking additional
safety measures as prescribed by PESO in line with CPCB circular. As
such the sroposed site in the instant case is meeting the norms and NOC

granted by DM was in line with CPCB guidelines.

REPLY ON MERITS:
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. At the outset it is respectfully submitted that the Answering Respondent
deny all contents as well as averments. questions of law raised, and
grounds 1aken in the Application unless specitically admitted and reply
all together in the following paragraphs.

2. That the <ontents of the para no.l of the application are denied for want
of knowledge. The applicant be put to strict proof of the averments made
in the para

3. That the content of para 2 is denied to extent to that answering
Respondent has issued the letter to the Respondent NO 4 illegally
without kecping safety of girl students of Hindu Girls College. It is
humbly  submitted that there has been no suppression or
misrepresentation of material facts by the answering Respondent in the
process of obtaining the NOC or otherwise. The initial drawing/layout,
which wes submitted to the District Magistrate, Yamuna Nagar, for the
purpose ¢ obtaining the NOC. clearly indicates the presence of "Hindu
College [.and" around the Retail Outlet site. The specific facilities within
the college premises like auditorium are neither accessible nor known to
the answering Respondent. and the purpose for which these facilities are
used is also beyond the knowledge of the answering Respondent. As a
result. no further detailed indications were made in the layout regarding

the internal college facilitics. Furthermore. it has been clarified by CPCB
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in its rep.y that colleges are not part of point H in the guidelines dated
07.01.2020. That the said guidelines only identifies Schools as sensitive
locations and that term does not include colleges/college.

. That it is respectfully submitted that the allegation suggesting that the
NGT Rues have been violated is incorrect and is categorically denied. It
is further denied that the Administration issued the NOC in an illegal
manner. It is respectfully submitted that answering Respondent, vide
letter no. PDO/RO/Jagadhari dated 11.07.2020, applied for the issuance
ofan NOC, enclosing the requisite layout for the proposed project clearly
depicting the existence of Hindu Girls College. After following all due
processes, including the scrutiny and examination of the submitted
documerts and compliance with applicable regulations, the NOC was
duly granted on 15.05.2023. This issuance was done in accordance with
all statutory requirements and guidelines in place at the time. Therefore,
the contention that the NOC was issued without due regard to the safety
of the s-udents of Hindu Girls College is completely unfounded and
vehemer.tly denied. That it is relevant to place on record that CPCB
guidelinzs dated 7.1.2020 clearly mentions that in case of constraints in
providing 50 mitrs distance. the retail outlet shall implement additional
safety as prescribed by PESO. In no case, the distance between new

Retail Outlet from school, hospitals (10 beds and above) and residential
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area designed as per local laws shall be less than 30 mtrs. Based on the
aforesaid guidelines, PESO has issued a circular bearing no
C.VIII(3)125/Circular/Petroleum dt 9.9.2024 whereby additional safety
measures for setting up of new Retail Outlet within the radius of 30-50
mtrs of residential areas, school. hospitals (10 beds and above) have been
prescribed. In view of the above, it is very clear that the Retail Outlets
can be established even within 30-50 mtrs of radius of school, residential
arca and hospitals (10 beds & above) by taking additional safety
measures as prescribed by PESO in line with CPCB circular. As such the
proposed site in the instant case is meeting the norms and NOC granted
by DM was in line with CPCB guidelines. The issuance of guidelines by
this Hon'kle Tribunal is a matter of record and is, therefore, admitted.
However. upon a careful reading of the relevant guidelines, it is clear that
while the =stablishment of a retail outlet near a school is restricted, there
is no such prohibition with regard to its proximity to a college or other
educational institution.

. That with regard to the averment related to this answering respondent, it
is humbl> submitted that respondent No. 6 vide CPCB office
memorancum No. B-13011/1/2019-20/AQM/0814, dated January 07,
2020. has issued guidelines for setting up of new petrol pumps in

compliancz with the Tlonourable National Green Tribunal (NGT) order
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dated Januaary 18, 2019 in the matter of OA No. 86/2019. The guidelines
issued are based on the specific directions to prepare appropriate
guidelines for setting up new petrol pumps in the country and the
guidelines are to be got implemented by the State Government/ State
Pollution Control Board (hercinafter referred as SPCBs)/ Pollution

Control Committee.

That it is ~elevant to place on record that in line with aforesaid guidelines
of  CPCB. PESO has issued a circular bearing no
C.VII(3)125/Circular/Petroleum dt 9.9.2024 whereby additional safety
measures for setting up of new Retail Outlet within the radius of 30-50
mtrs of residential areas, school, hospitals (10 beds and above) have been
prescribed. In view of the above. it is very clear that the Retail Outlets
can be established even within 30-50 mtrs of radius of school, residential
area and hospitals (10 beds & above) by taking additional safety
measurcs as prescribed by PESO in line with CPCB circular. As such the
proposcd site in the instant case is meeting the norms and NOC granted

by DM was in line with CPCB guidelines.

. It is respectfully submitted that. the IHon ble Supreme Court order dated
14.03.20Z3 in Civil Appeal No. 421 of 2022 (Indian Oil Corporation

Limited ¥/s V.B.R Menon & Ors [2023 SCC On Line SC 257]) has
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clearly siated that the guidelines issued by CPCB vide its Office
Memorandum dated 07.01.2020 are to be strictly adhered. In compliance
to the order of the Hon’ble Supreme Court, CPCB has also issued an
Office M=morandum dated 16.06.2023 (copy of Office memorandum
dated 16.06.23 is annexed as Annexure R7-6) vide which it has been
directed "hat all the SPCBs in the States and PCCs in the Union
Territories are required to ensure that CPCB guidelines are strictly

adhered to.

[t is also submitted that the applicant has deliberately misrepresented the
facts and attempted to mislead this Hon'ble Tribunal by conflating the

distinctions between a school and a college.

. Therefore. the establishment of the retail outlet near the Hindu Girls
College is in full compliance with the applicable regulations, and any
suggestion to the contrary is baseless and vehemently denied. That, it is
further susmitted that as per the CPCB guidelines, new petrol pumps/
Retail Ourlets (hereinafter relerred as ROs) shall not be located within a
radial dis;ance of 50 m (from fill point/ dispensing unit/ vent pipe
whichever is nearest) from schools, hospitals (10 beds and above) and
residentia areas designated as per the local laws. It is also mandated that

in case of zonstraints in complying with 50 m distance criteria, the petrol
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pump/ RO shall implement additional safety measures as prescribed by
the Petro eum Explosive Safety Organization (hereinafter referred as
PESO). The guideline further insists on a minimum 30 m distance criteria
between the new petrol pump/ RO and schools/ hospitals/ residential
areas desiznated by local laws.

. 1t is submitted that the answering respondent has not shown any
disregard for the faw or the guidelines issued by the National Green
Tribunal NGT) and the Central Pollution Control Board (CPCB) as
alleged. "hat the answering Respondent has strictly adhere to the
guidelines of the Hon’ble Tribunal and CPCB

. It is respectfully submitted that the initial drawing/layout submitted to
the Distrizt Magistrate. Yamuna Nagar for obtaining the NOC clearly
indicates “he presence of' land belonging to Hindu Girls College in the
vicinity o~ the proposed site. However, the specific facilities within the
college premises were neither accessible to the Respondent and hence
the purpose of the buildings in the college premises were not known to
the answering Respondent. Consequently, further detailed indications
were not provided in the layout. Additionally, the drawing/layout, which
was duly approved by the District Magistrate, Yamuna Nagar, was
prepared by an NHAI-approved consultant and is fully compliant with

NHAI no-ms. This approved layout clearly identifies the presence of
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Hindu College. with the access point to the college marked as "Hindu
College Gate." Therefore, it is submitted that there has been no
concealment or misrepresentation of facts in the drawings/layout

submitted for the purpose of obtaining the NOC.

[n view of the aforementioned facts. the allegation made by the applicant is
conspicuously lalse and fabricated and does not support any action for the
same. In circumstances , it just and necessary that this Hon’ble Tribunal may

pleased to dismissed the application as may deem fit .

DATE: 21/09/2024 ‘p
PLACE: New Delhi E ﬂ
~N

Respondent No7
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION NO. 408/2023

HARVINDER SINGH APPLICANT
VERSUS

STATE OF HARYANA & ORS. RESPONDENTS

AFFIDAVIT

[ Prashant Singh s/o Sh Charan Singh. aged about 42 years working as the
Chief Manager (Retail Sales). Panipat Divisional Office. Indian Oil

Corporation Ltd.. Village Bohli. P.O. Panipat Refinery. District Panipat.

Haryana. do hereby solemnly affirm and declare as under:

hat the deponent has read and understood the content of the application
filed by the applicant’ complainant in the above-mentioned application
and is filing this reply.

C. That the accompanying Reply has been drafted by my counsel under my
instructions and the contents of the same are true and correct the same

may Kindly be read as part and parcel ol this affidavit.

15
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NEXURE R7-1
Date 15;/0 5‘['»5

Subject: - Issuance of NOC for development of proposed rctail outlet situated Between
Jagadhari Bus Stand to Aggarsecn Chowk on NHRD.+1.409(RHS) at
Village/Town Jagadhari, District Yamuna Nagar(Haryana).
in reference to application No. PRO/RO/Jagadhari dated 11-07-2020 Submitted

by Ceputy Ge:eral Manager(Retal Sales). Panipat Divisional Office, Panipat read with Rule

144 of tha Petroleum Rules, 2002, there is no objection for granting licence under the
Petroleum Rues, 2002 to Deputy General Manager{Retail Sales), Panipat Divisional
Cffice, Indian Oil Corporation Limited(M.D), Panipat Markcting Complex, Vill. Baholi,
Post office Panipat Refinery, Distt, Panipat (Haryana) for storags of pefroleum products in
their premises at Under Property ID-131C4U3(PPID WITH EQUAL LENGH J 131
CG004UQ003A, Village/Town Jagadhri District Yamuna Nagar: Haryana. After taking into
consideration the repoits received from the various departments. No Objection Certificate for
the insfa!ialion of Retall Oullet at the proposed site given in the layout plan (copy enclcsed) is
hereby granted subject to the following condilions:-
1. ThaT the owner of the retail outlet wil adhere the norms of the Environment (Protecticn)
| Act,1986Avater act, 1974/ Air Act, 1981 and.will not stait any polluting process without prior:
permission of the Board. D.G. set to beinstalled should be adhering to the. Noise standards

./ as well as emission standards.
2. ] In compliance of Hon’ble NGT order dated January 18, 2019 in OA No. 8572019
| the |guidelines issued by the Central Polution Control Board. Delhi vide letter Mo.
i} 8—1?011/1/201920/AQM/10809 dated January 07, 2020  the said company/owner of the
! retaii outlet failed to comply the said guidelines the NOC would ba revoked automatically
withcut pricr information(copy enclosed) and wil follow the condiion mentioned in the
~ Merfio No. HSPCB/YMN/2020/10769 dated 16-03-2021 (Copy enclosed) received from
Reional Officer, Haryana State Polution Control Board, Yamuna Nagar.
3. | The company willinstall fire safety arrangements/equipments as per the instructions of Fire
| Station Officer, Yamuna Nagar given in their letter No. 167/FSY/2021 dated 26-03-2021 ]
(copy enclosed). ;

4. | That the company will follow the instructions issued by the Department of Ministry of [
Environment, Forest and Climate Change, Gowt. of India. Integrated Regional Office,
Chandigarh vide letter No. 9-HRB063/2023-CHA dated 28-03-2023 which is received
through Dy. Conseivator of foerests, Yamunanagar, Forest Division Yamunanagar vide
through office Endst. No. 7218-20 dated 31-03-2023 (copy enclosed).

5 |[That the cor‘npanlevner will be bound to folow the order that may be passed by the
Hen'ble High Court of Punjab & Haryana in writ petition (c) No. CWP- 15813 of 2020 -
| Harvinder Singh & Other Vs State of Haryana and Others as per affidavit mentioned by the

| applicant.
6. | That the company vl follow the instructions issued by the Project Director, NHA!L, PIU
Chandigarhi vide letter No. NHAI/PIU/CHD/11162/RO/PPMNH-73A/58 dated 23-10-2021

(Copy enclosed)

7. || The Oit Company! Owner of the property may construct or deveiop tite fuel station/private
property along with its access as per approved drawing at their own cost within 12 months
rom the datle of issue of provisional permission for access. In case. the construciion Is not
dore in one year, the provisional approval shall be deemzd ta be caricelled, unless

renev.ed by the Highway Administration.
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8 | That the O# company/Owner shall arrange all the clearance required (if any) for !
constructing the proposed access as per approved drawing himself. The Oil company/ @;
apglicant shali also arrange for shifting of utilities if required at his own cost ss per the

directicn of the concerned department.
6. | That the Oil company/Owner shall not do or cause to be done, in pursuance of access

permission, any act by which safety and convenience of traffic on the Highway shail te
disturped.
10. | That the Oil Company/Owner shall arrange ail the clearances including forest clearance (if

any) required for constructing the proposed access as per approved drawing himself. The
applicant shall aiso arrange for shifting of utilities if required at his own cost as per the
cirection of the concerned department.

11. | That the Qil Company/owner shall do necessary alternation including complete

removal/shifting of the appreach roads at its own cost if so required by Ministry/NHAL, for
the development of National Highway or in the interest of safety in this section.

12. I That tha Oil Company/Owner shall not do or cause to be done in pursuance of the access '

permission any acts which may cause any damage to Highway.

13. } That the Oil Company/Owner shall while utilizing pennission shail observe guidelines
' relating to safety and connivance of traffic of the Highway, hygiene (in accqrdance with the
requirement of Swachh Bharat Abhiyan), prevention of nuisance and poliution on the

i Hignway.
14. | Thatthe Oil Company/Owner shall ensure that proposed service road shall not be used for
pzarking purpose and there is no overflow of vehicles on approach road.

13. ; That there shall be adequate drainage system on the access to the private progerty and
inside its @area so as to ensure that surface water doesn’t flow over the highway: or any

water logging takes pface.
i Regarding traffic safety, all safety features shail be as per the approval plan to the

~|
o

satisfactien of NHAL or its authorized representative.
17. | That heignt restrictions of building structure shall be as per local Govt. guidelines and the
cuiiding line shall be as per the statuary requirements and IRC guidelines.

18. | If any increase in license fee/bank guarantee or any discrepancy found in calculation of fee:
in future/izter stage, owner of the private property will be liable to pay the same.

19. | That the Oit Company/ Owner shall instalf all the requisite road signs as per IRC:87 &
provide road marking as per IRC:35 & in accordance with the Ministry’s guidelines dated
26-08-2020 to the satisfaction NHAI.

20. : That the provisional approval/MOC shall be deemed to be cancelled if there will be any

j: vioiatien of the any applicable law(s).

I addiion to the above, all other terms and conditions imposed by the Government

“Yoim tidid to time will atso be applicable.
Hence the company is directed to furnish the compliance report about tha

Ceq Qgg"ﬂ&t‘ﬂns of the NOC mefore starting the operation of the Retait Outlet.
=;§_.__:__.,/,/// if any condition menticned above is breathed, the present NOC shall be treated as
vethdravin/cancelled. g

District Magistrate
Yamuna Naga&/

Enclosure: - As ameve/Site Plan
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Deputy General Manager(Retail Sales),
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REFERENCE:-

F : Tank FILL Point

S : Tank Suction Point
A% : Tank Vent Point

D : Tank Dip Point
EFP : Extended Fill Pipe
EVP : Extended Vent Pipe
SAP : Single Arm Pole
DAP : Double Arm Pole
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9. TANKS FED BY TANK LORRY,
10. BOTH THE TANKS SHALL NOT BE REPLENISHED AT THE

11,
\2. ALL ELECTRIC FITTINGS SHALL CONFORM TO IS 2148 OR
3. NO HT LINE PASSING OVER KSK/RO LAND

| SPECIFICATIONS -

L NAGPUR, VIDE LETTER NO. P-6 (3) 51 DATED 23.01.07.
| NOTES--

20

NO ROAD CROSSING WITHIN 100.00 M ON EITHER SIDE OF
THE pLOT.

NO DRAIN SEWER OR STRUCTURE WITHIN 1.50 M FROM
THE UNDER GROUND TANKS,

SUCTION, FILL & VENT PIPES UNDER THE DRIVEWAY TO
BE HOUSED UNDER PIPE SLEEVES.

VENT PIPES 40 MM DIA 4.00 M HIGH FROM THE GROUND
LEVEL AND 4.00 M CLEAR ALROUND WITHIN THE PLOT
FILLED WITH INVERTED 'U' TYPE VENT HOOD COVERED
WITH TWO LAYERS OF NON CORRODABLE MATTEL WIRE
GAUZE OF 11 MESH

PER LINEAR CENTIMETER AT ITS OPEN ENDS,

DP.S. BOARD FIXED ON THE WALL OF DEALER ROOM 1,500
M HIGH FROM ITS FLOOR LEVEL

AND SHALL NOT BE KEPT UNDER LOCK AND KEY.

FILL POINTS ARE KEPT 3.650 M CLEAR ALROUND.

"NO SMOKING" SIGN SHALL BE DISPLAYED AT THE
PETROL PUMP.

2 NOS. DCP TYPE FIRE EXTINGUISHERS AND DRY SAND
BUCKET OF CAPACITY 10 KG FOR EACH DISPENSING PUMP,
2NO. CO2 TYPE FIRE EXTINGUISHERS OF CAPACITY 4,50

KG EACH FOR ELECTRIC FIRE SHALL BE PROVIDED AT
THE PUMP,

SAME TIME.

FILL PIPES AND DIP PIPES ARE FITTED WITH LOCKING
ARRANGEMENT.,

EQUIVALENT ISI SPECIFICATIONS.

I. CERTIFIED THAT UNDERGROUND MS TANKS SHALL BE
FABRICATED AND INSTALLED AS APPROVED BY CCOE

I CERTIFIED THAT THIS IS A NEW KSK/RO .
2. CERTIFIED THAT ALL THE CLEARANCES/APPROVELS FROM
OTHER RELEVANT GOVT. DEPTT. SHALL BE OBTAINED.
CERTIFIED THAT M.S. CANOPY SHALL CONFIRM TO SOUND
ENGG. SPEC. AND THERE IS NO CHANCE OF ITS EVER
CAVING-IN UNDER NORMAL CIRCUMSTANCES.
CERTIFIED THAT ALL FACILITIES AS SHOWN IN THE
DRAWING SHALL BE INSTALLED/PROVIDED AT ABOVE
KSK/RO.

ALL DIMENSION IN METER OTHERWISE SPECIFIED.

L

3.

NOTES:
1.STORM WATER OF OUR BUILDING WILL NOT DISTURB THE ROAD.
2. 1.00 M. WIDE SLAB CULVERT WILL BE PROVIDED BY US.

3. LEVEL OF BUILDING WILL BE KEPT 2 % BELOW THE ROAD

4. WE SHALL NOT DEMAND ANY GAP IN VERGE IN FRONT OF
BUILDING

5. THE MORTH INSTRUCTIONS SHALL NOT BE VIOLATED.
6. CERTIFIED THAT ALL MORTH CONDITIONS HAVE BEEN SPECIFIED. \

7. CERTIFIED THAT WE WILL APPLY THE CASE FOR RENEWAL
AS PER NORMS

8. WE WILL PAY THE NECESSARY RENT FOR THE USE OF ROAD LAND

NOTES:

1. ORAL MARKINGS SHALL BE DONE AS PER DIRECTIONS OF
PWD/MORTH AUTHORITY AS PER IRC-67.

2. ALL DIMENSION ARE IN METER/ MM UNLESS SPECIFIED.
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ANNEXURE R7$1 2

Telegram: ‘EXPLOSIVES’, Nagpur

Website : http://peso.gov.in . o
Email: explosives@explosives.gov.in GOVERNMENT OF INDIA.
IS/ Telephone : 0712-2510248 Jefeas qur fFnes FIam Harea

Petroleum and Explosives Safety Organisation

@/ FAX : 2510577 (q:c‘r ATH - faEwes f&wm)

il 3eeRd . & wl ol (Formerly- Department of Explosives)

‘FE faemes fAdas” & geaw ¥ o

FY AT 3% AT 7 § A8 TSRl i, iedl del, Heard HAed IRE,
All communications intended for “A” Block, 5" Floor, CGO Complex,

this Office should be addressed to the AT %FH TG - 440 006 (3737)

‘Chief Controller of Explosives’ and

NOT to him by name. Seminary Hills, Nagpur- 440006

& /No. C.VIII(3)125/Circular/Petroleum
fesATar/ dated 09/09/2024

CIRCULAR

ub: Additional safety measures for setting up of new petroleum service
station — reg.

As per CPCB guidelines dated 07.01.2020 for setting up of new petrol pumps,
new retail outlets shall not be located within the radial distance of 50 meters (from fill
point/ dispensing units/ vent pipe whichever is nearest) from schools, hospitals (10
beds and above) and residential area designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall implement additional
safety measures as prescribed by PESO. In no case the distance between new retail
outlet from school, hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters.

In view of the Directions of CPCB, the following additional safety measures
shall be complied for setting up new petroleum service stations near residential areas,
hospitals (10 beds and above) and schools within 30-50 meter radius.

1. The proposed petroleum service station shall be provided with minimum 2
meters high RCC/solid brick masonry boundary wall of 230 mm thick on the
sides of proposed petroleum retail outlet facing the school, hospital (10 beds &
above) and residential area designated as per Local Laws.

2. All underground tanks shall be in concrete pit in the proposed petroleum
service station.

3. The tanker unloading platform shall preferably be located opposite to the side
of the petroleum service station facing the school/residential area/hospitals (10
beds and above).

4. No Refuller loading or parking arrangement shall be allowed in the proposed
petroleum service station.

1|Page
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These additional safety measures are approved by DPIIT vide Explosives
Section OM No. P-13033/100/2024-EXPLOSIVE dated 7" August 2024 (copy

enclosed).
Yours fgitZSﬁilly,
( P.Ktmar )

Chief Controller of Explosives

Encl : As above

To
All Stake holders for Petroleum Service Stations.
Copy to:

1. Explosives Section DPIIT: w.r.t. Explosives Section OM No. P-13033/100/2024-
EXPLOSIVE dated 7" August 2024.

2. All PESO Circle /Sub-Circle offices.

2|Page
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\fbo?g‘/ 1 P-13033/100/2024-EXPLOSIVE
10 YR §RBR/Government of India
\b\ 3tk e AT/ Ministry of Commerce and Industry
el gads 31k 31aRe R 9/ Deptt. for Promotion of Industry & Internal Trade
faeme® SHT/ Explosives Section

Udyog Bhawan, New Delhi-110011
Dated:; August, 2024

OFFICE MEMORANDUM

Subject: Approved Minutes of the meeting held on 25.07.2024 under the
Chairmanship of Secretary, DPIIT regarding recommendation of additional
safety measures for siting of new petrol pump-reg.

The undersigned is directed to refer to the subject mentioned above
and to forward herewith a copy of the approved minutes of the meeting heid on
25.07.2024 under the Chairmanship of Secretary, DPIT regarding
recommendation of additional safety measures for siting of new petrol pump.

2 This issues with the approval of competent authority.

24

( /

Under Secretary to the Govt. of India
Tel: 011-23063148

/ Email ID: pritam.k@gov.in

To,

1.The Secretary, Ministry of Petroleurn and Natural Gas

Z Shri P, Kumar, CCE, PESO

3. The Chairman, Central Pollution Control Board

Copy to,

1.08D to Secretary, DPIIT.
2. P8 1o JS (8B}, DFIIT
3. Shri Bhuvnesh Pratap Singh, DS, DPIIT ITH
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Minutes of the meeting held on 25.07.2024 at 3:30 PM under
the Chairmanship of Secretary, DPIIT (SIIT) regarding
Additional Safety Measures for siting of new petrol pump-
reg.

Agenda: Discussion on safety measures (Annexure I) recommended by
PESO for setting up new petroleum retail outlets near residential areas,
hospitals (10 beds and above), and schools within a 30-50 meter radius.

Dr. Bhuvnesh Pratap Singh welcomed all the participants. The
meeting aimed to review and discuss these safety measures proposed
for aforesaid new retail outlets. The list of participants is provided in
Annexure - Il.

Safety Measures and views of the participants thereto : -

o Safety Measure 1: A boundary wall of 230 mm thickness is
proposed for outlets facing schools and hospitals. Shri Anil Ahir from
BPCL suggested a reduced thickness of 170 mm. After detailed
deliberations, OMCs agreed to adhere to the 230 mm requirement.

o Safety Measure 2: The measure recommends placing all
underground tanks in concrete pits. OMCs proposed removing this
requirement, citing existing CPCB norms for concrete protection
only when the water table is less than 4 meters or near surface

water bodies.

o Safety Measure 3: A Vapour Recovery System (VRS) is
recommended. OMCs requested an exemption, arguing that VRS is
mandated by CPCB for air pollution control, not safety. CPCB
confirmed that it is a pollution related issue. However, Dr. Sanjana
Sharma, Joint CCE, PESO, emphasized VRS's importance for safety
to prevent vapour-related accidents at the premises where the
residential areas, school and hospitals are located at 30 meter or
within 30 to 50 meter. OMCs further argued that all PESO distance
norms will be followed but VRS has got a backend infrastructure
including preparation of Tankers, supply points based on the
statutory requirements governed by population norms, which
anyway will be followed if the subject RO falls under the same but
should not be made mandatory. Secretarty, DPIIT mentioned that
this will be considered to be relaxed while all other requirements
are put in place.

» Safety Measures 4 and 5: Recommendations include placing the
tanker unloading platform away from sensitive areas and
prohibiting refueler loading or parking in these ROs. OMCs argued
that these measures may be unnecessary due to existing safety
distances defined in the Petroleum Rules.

« Safety Measures 6, 7, and 8: Additional Measures No. 6, 7 and 8
are related to .documentation, site plan drawing, etc.

25
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Representatives of OMCs demanded to drop these measures as
OMCs are submitting documents and layout Drawings duly signed
by Authorized officer of OMCs, as per Petroleum Rules and
Licensing requirements.

Safety Measures No. 1, 2, 4 and 5 were agreed upon by all stakeholders
and shall be followed by OMCs and additional measures No. 6, 7 and 8 may
be dropped as there are already provisions in Rule 131 and Rule 144 of
Petroleum Rules, 2002 regarding these measures. Measure No. 3 (VRS) will
be followed in line with CPCB's guidelines wherever applicable.

It w | 1

I. To setup a committee comprising of officers of PESO, CPCB and one
representative each from major PSU Oil companies to furnish a report on
what are the best global practices regarding setting up of retall outlets in

populated areas.
Il. Based on the recommendation of the committee If required, an appeal for

revision of CPCB guidelines will be made before Hon'ble Supreme Court.

The meeting concluded with a vote of thanks.

&

Kok
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Ann re-

4 . 3

In view of the above, a committee has been constituted by the Chief Controller of Explosives
to suggest a way forward 10 implement said guidelines while granting prior approval for construction
and licenses to new petroleum retail outlets. The matter is also discussed with the industry members
as well as with all heads of Cirele & Sub-Cir¢le office of PESO. The commitiee report is enclosed
herewith,

On the basis of recommendations of committee and deliberations with the industry members
as well as PESO officers, PESO prescribes the following additional measures for siting of new petrol
pump in case minimum distance of 30 meters is available with respect to above said 3 criteria with
following conditions.

{1) The proposed petroleum retail outlet shall be provided with minimum 2 meters high
RCC/solid brick masonry boundary wall of 230 mm thick on the sides of proposed
petroleum retail outlet facing the school, hospital (10 beds & above) and residential arca
designated as per Local Laws,

(2) All underground tanks shall be in concrete pit in the proposed petrolevm retail outlet.

{3) Vapour recovery system shall be provided in these retail outlets,

{4) The tanker unloading platform shall preferably be located opposite to the side of the retail
outlet facing the school/residential area/hospitals (10 beds and above),

(5) No Refueller loading or parking arrangement shall be allowed in the proposed petroleum
retail outlet.

(6) The item wise compliance of CPCB guidelines duly signed by the Divisional/Regional
Manager of OMC shail be submitted along with application for construction approval and
it should be clearly mentioned in their underiaking that “No sehool, hospital (10 beds and
above) and residential arca designated as per Local laws is situated within 30 metres from
the fill points, dispensers and vent pipes of the retail outlet™.

{7) The site plan drawings of proposed petroleum retail outlet shall show 30 meters, 50
metets and 100 meters separation distance circles incorporating all the existing structures
within the same. The site plan drawings shall clearly indicate minimum 30 meters radial
separation distance is available from the fill points, dispensing units, vent pipes, from
existing school, hospltals (10 beds and above) and residential aren dosignated as per Local
Laws and the same drawing shall be endorsed by District Authoritics while issuing of
NOC.

(8) The District Magistrate shall mention in the NOC that no school, hospital (10 beds &
ubove), residential arca designated as per Loval Laws is existing within 30 meters from
tha proposed retail outlet fill points, dispensers and vent pipes,
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Annexure - i

List of Participants

Shri Rajesh Kumar Singh, Secretary, DPIIT

Ms Sujata Sharma, JS, MoPNG

Dr. Bhuvnesh Pratap Singh, DS, DPIT

Shri Pritam Kumar, Under secretary, DPIIT

Shri P. Kumar, Chief Controller of Explosives, PESO
Dr. Sanjana Sharma, Jt Chief Controller of Explosives
Shri Sanjay Singh, Dy Chief Controller of Explosives
Shri R. N Meena, Jt Chief Controller of Explosives

Dr. M.1.Z Ansari, Jt Chief Controller of Explosives
Shri V.K Mishra, Jt Chief Controller of Explosives

. Shri Ankush Tewani, Scientist F, CPCB
. Shri Anil Ahir

. Shri Pradeep

. Shri ND Mathur, I0CL

. Shri Anil Garg

. Shri DHV Anand, HPCL

kkhk
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ANNEXURE R7-6

EQ-11099/25/2021-AQM-HO-CPCB-HO [ [\8 Z0 - [g*;&ck June 16, 2023
OFFICE MEMORANDUM
Sub: Guidelines for setting up of new petrol pumps issued by CPCB- reg.

The Hon’ble Supreme Court of India vide order dated 14.03.2023 in Civil appeal no.
421 of 2022: M/s Indian Qil Corporation Limited v/s V.B.R. Menon & Others, with Civil appeal
no. 494 of 2022, Civil appeal no. 1695 of 2022, Civil appeal no. 2039 of 2022, Civil appeal no.
1758 of 2022 and Civil appeal no. 1912 of 2022 directed CPCB to instruct all the State Pollution
Control Boards to ensure that the guidelines issued by it vide the Office Memorandum dated
07.01.2020 are strictly adhered to. If there is breach of any of the guidelines issued by the
CPCB vide Office Memorandum dated 07.01.2020, then the concerned State Pollution Control
Board shall proceed against the erring outlet in accordance with law at the earliest. Copy of
the order of the Hon’ble Supreme Court is enclosed herewith.

Accordingly, all SPCBs and PCCs are directed to ensure that CPCB guidelines for
setting up of new petrol pumps issued vide Office Memorandum dated 07.01.2020 and
addendum dated 16.08.2021 are strictly adhered to. In case of violation of these guidelines,

concerned SPCB/PCC shall take action against the erring outlet as per law.

ol oo

CQ’ S) : Scientist ‘F’ and Head
Air Quality Management Division

Encl: As above

To:
All SPCBs and PCCs (as per list enclosed)
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FIRENO ...
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[ S A e TR
IN '|;HE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL
Suit/Appeal No /CWP e JURISDICTION of 20
Inre: ORIGINAL APPLICATION NO. 408/2023
HARVINDER SINGH _ .. PItff/Applit/Petitioner/Complainant
VER S US
STATE OF HARYANA & ORS. Defendant/Respondent/Accused

KNOW ALL to whom these present shall come that I/We

the above named do hereby appoint

DIVYE CHUGH AND ASSOCIATES
Office E-56 Basement, Lajpat Nagar I, New Delhi 110024 l
Tel +91 9971920913
Email: cli111¢11 di, .c: 0 :»11wil.cll111

DIVYE CHUGH- D/965/2008, MANISH SHARMA D-864/2011. AJAY MISHRA UP-3805/14, PREENA KASHYAP-
D/9350/2021, SHAILESH CHAUHAN D/7531/2021

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized
him:-

To act, appear ard plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also In t1e appellate Court including High Court subject to payment of fees separately for each Court
by me/ us.

To sign, file verifi and present pleadings. appeals cross objections or petitions for execution review. revision,
withdrawal compromise o- other petitions or affidavits or other documents as may be deemed necessary or proper for
the prosecution of the said case In all its stages

To file and take b3ck documents to admit and/or deny the documents of opposite party

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case

To take executior proceedings

To deposit, draw and receive money, cheques. cash and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said case,

To apprnnt and Instn.Ict any other Legal Practitioner, authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think It to do so and to sign the Power of Attorney on our behalf.

And |/We the und.:!rsigned do hereby agree to ral1fy and
confirm all acts done by thE- Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents
and purposes

And I/We undertalle that | / we or my /our duly authorized agent would appear in the Court on all hearings and
will inform the Advocates for appearance when the case is called.

And | /we undersi:;ined do hereby agree not to hold the advocate or his substitute responsible for the resul: of
the said case The adjourrment costs whenever ordered by the Court shall be of the Advocate which he shall receive
and retain himself

And | /we the und3rsigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to
be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until :he
same is paid up The fee settled is only for the above case and above Court 1/We hereby agree that once the fee is paid,
| /'we will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more than three yelIrs.
the advocate shall be entitled for additional fee equivalent to half of the agreed fee for every addition three years or i:tart
therenr.

IN WI'INI"SS WI11 RI'(i1-1/Wedo hen::unin sel 111>/our hand lo Lhese presents the contents of which have been understood
b) 1neius 011 this | (1%d.i) I';cp1c-111her 2(111,j

Aceepted subjeet o the terms ol lees %‘
>
Advocl\te (\ A Manish Sharma
&\"\V D/864/2011

o

SHAILESH CHAUHAN .
D/7531/2021
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL73814493629039W

15-Apr-2024 12:28 PM

IMPACC (IV)/ d1859003/ DELHI/ DL-DLH
SUBIN-DLDL85900306438598632617W
INDIAN OIL CORPORATION LIMITED
Article 48(c) Power of attorney - GPA

Not Applicable

0
(Zero)

INDIAN OIL CORPORATION LIMITED
Not Applicable

INDIAN OIL CORPORATION LIMITED

50
(Fifty only)

POWER OF ATTORNEY

TO ALL TO WHOM these present shall come, |, Manoj Kumar Gupta, Execulive Director
& State Head, Delhi & Haryena State Office, Indian Oil Corporcticn Ltd. Marketing
Division, New Del1i-110001 send greetings:-

Stete Head
=L (=)
(W B
Fraiera
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-2- ife

WHEREAS |, Mano, Kumar Gupta, am the constituted General attormey of the Indian 0

Corporation Ltd. b virtue of the power of attorney executed in my favour on ]8f05f20231"_'-‘_;__’ e

AND WHEREAS by virtue of the said General Power of Attorney, | have been authorised tc J

execute agreements deeds etc. on behalf of the said Corporation and aiso to represent the
said Corporation ir all judicial proceedings instituted by or against the said Corporation anc
also to commence and prosecute all actions, suits, claims etc. for and on behalf of the saic

Corporation.

AND WHEREAS by -he said Power of Attorney, | am competent to sub-delegate any of the
powers given to me to any officer(s), representative(s) of the said Corporation.

AND WHEREAS in view of the powers given to me to appoint a substitute or substitutes and of
delegating and/or sub- delegating any one or more of the various powers and authorities
conferred on me, , the said Manoj Kumar Gupta, Executive Director & State Head, Delhi &
Haryana State oifice, New Delhi and duly Constituted Attorney of the Corporation, appoint
Shri Prashant Singn, Chief Manager (Retail Sales), Panipat Divisional Office, Indian Ol
Corporation Ltd. (M D} as my attorney and as the atforney of the said Corporotion.

NOW FROM YE A~D THESE PRESENTS WITNESS that in pursuance of the power of sub-
delegation and sukstitution given to me by virtue of the hereinbefore recited General Power
of Attorney dated 8/05/2023, |, Manoj Kumar Guptd, Executive Director & State Head, Delhi
& Haryana State office, New Delhi and duly appointed Constituted Attomey of the
Corporation, do he-eby nominate, appoint and constitute the said Shri Prashant Singh, Chief
Manager (Retail Sa es), Panipat Divisional Office, Indian Oil Corporation Lid., (M.D.], as the
attorney of the said Corporation with full powers and authorities in my name and/or in the
name of and for cnd on behalf of the Corporation to exercise the following powers and
authorities and to do the following acts, deeds, matters and things or any of them i.e. -

}. To sign anc execute lease agreements/sub-lease agreements/ licence deeds for
land for retcil outlets and SKO sites and sale/distribution of other petroleum products
with Govt., S=ami-Govt. and private parties on behalf of the Corporation.

2. To present the documents for registration, if required by law, before the competent
Registrar or Sub-registrar at the appropriate place or places to get the same duly
registered.

3. To apply for and appear before various authorities with regard to change of land use
and for amranging applying NOC and file & execute all connected
documents/deeds/papers in regard to the same.

4. To sign, veriy, declare and execute wiitten statements, counter-claims, petitions,
appedls, revew application, affidavits and papers of every description that may be
necessary tc be signed, verified and executed for the purpose of any suit, actions,
appedls, reviews, legal applications, criminal and civil proceedings of any kind
whatsoever n any cour of law or justice whether original, appellate or revisional
jurisdiction.

Contd... .3

MANOJ KUMAR GUPTA e

State Cifice
we Delta
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5. To institute, defend, prosecute, conduct any legal or other proceadings, ¢ Io'ilm
dispute by cr against the Corporation in which the Corporation may be concemed of
interested. :

6. To commernce, institute, file carry or continue, prosecute, defend or oppose uI -
actions, suits, writs, objections or other legal proceedings and fo appear in any cobid A

of law in a1y actions or other proceedings which may be instituted against the
Corporation.

7. To appoint advocate or advocatesin the proceedings aforesaid.

8. AND generclly to make to do all acts, deeds, matters and the things on behalf of the
Corporation as may be necessary and incidental to the powers hereinabove
mentioned.

AND IT IS FURTHER hereby declared that the fact of the scid, Manoj Kumar Gupta af any fime
and tfimes hereafte- himself performing or doing all or any of the acts, mciters, deeds or
things hereinbefore mentioned shall not be deemed 1o revoke, cancel or otherwise
prejudice any of the powers or authorities conferred by these presents.

AND |, the said Executive Director & State Head, Delhi & Haryana State office, New Delhi, do
hereby agree to allow, rafify and confirm all and whatsoever the said Shri Prashant Singh,
Chief Manager (Retail Sales), Panipat Divisional Office, Indian Oil Corporation Ltd., (M.D.),
shall or may lawfulls do or cause to be done in or about the premises by virtue of these
presents.

AND |, the said Executive Director & State Head, Delhi & Haryana State offics, New Delhi of
the Corporation hereby lastly declare that unless previously revoked by me or by the
Corporation these presents shall remain in force fill the date of retiremert or fransfer or
vacation of office by said Shri Prashant Singh, Chief Manager (Retail Sales), Panipai Divisional
Office, Indian Oil Corporation Ltd., (M.D.}, whichever is earlier.

IN WITNESS THEREOF THE Executive Director & State Head Delhi & Haryana State office, Newr
Delhi HAS HEREUNTO SET AND SUBSCRIBED HIS HAND AT NEW DELHI ON THIS DAY OF

MAY, 2024.

EXECUTED BY THE WITHIN

NAMED Executive Director & State Head, Delhi & Haryana State office, New Delhi
FOR AND ON BEHALF OF THE

INDIAN OIL CORPORATION LTD. IN THE PRESENCE OF :

oA
— ZC A =

1 ( Sonia Sahijwani Saini | s -
Manager (Law) f’C(':::fgf:;/
&

Indian Oil Corporation Ltd.

Delhi & Haryana State Office, BRI ?;m g?;.'.-m.m.g KUMAR GUPTA '?/f 1o
; s TR UE woy SEHE - L'z
World Trade Cenfre, New Delhi. Exscutive Direclor & Staie Head
SyF offow =minm for @m)
M “.L,r».._u—— Indian Oi! Corpecration Lid. (M.D,)
ey g oRarmon =3 TS
2. ( Devinder Kumar ) e ey ENGeare Sifice

Personal Assis—ant, Law Deptt.,

Indian Oil Corooration Ltd.,

Delhi & Haryana State Office,

World Trade Cenfre, New Delhi. o [
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5 Messages and calls are end-to-end encrypted. No one
outside of this chat, not even WhatsApp, can read or listen to
them. Tap to learn more.

Dear Sir,

Please find attached the reply filed on behalf of
Respondent 7[IOCL] in Harvinder Singh Vs State of
Haryana and ors. [0.A.408/2023].

Kindly consider this as service. If you require this
document on any email kindly message the same
and the reply will also be sent on such email.

Regards

Manish Sharma
Advocate for Resp 7 [IOCL] 10:38 pm &/

BEFORE THE HUNBLE NATIONAL GHEEN THIBLNAL

FHINCIEAL BENCH, MEW DELHL

CHERG AN AL AFFLICATION Pl SO0 s

>
Harvinder Singh - Reply I0CL Final.pdf
Jd pages * 24 MbB « POF
Harvinder Singh - Reply IOCL Final.pdf
10:38 pm &/
Found 1 contact card for this number, Add to your contacts?
C'P NIV T T =T by ol el e
P View contact cards

(=) Message U €& [
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